
6' 

4, 

ORIGLNAL APPLICATIONINO. 607D) 

ORDER DATED: 7.1. 1.0-15 

Mr. G.Rath, Ld. Counsel for the applicant and Mr. 

U.B.Mohapatra., Ld. Sr. Standing Counsel is present. The Ld. Sr. Standing 

Counsel submitted oil behalf of the Respondents that the Board. of GoverilOTS 

of the Respondent:,-, organization had Ina oil 30,9.05 ,ul.d considered the 

issues raised b~, the applicant In the O.A. HaNing considered the prayer of 

the applicant for grant of ACP Scheme in terms of the scheme introducedby 

the Ministry of Personnel, Public grievances and Pension, Department of 

Personnel and Training vide their O.M. No.35034/1/97-Estt.(D), dated 

9.8.99 passed resolution -in the said meeting agreeing to implement the ACP 

Scheme as introduced by the Cent.nal Government'Vide their 0,-M . referred to 
would 

earlier and it was also decided that the Scheme 	ble given. effect to frorn 

9.8.99 and the employees ivill be entitled to paNnient of arre-ars, consequent 

upon their up-gradation from. the date of issue of that (-)'.M ~ 

The Ld... Counsel for the applicant has no oblection to file F 	 - 

u~rith reference to the above submi*ssion. 

ffi-tving regard to the above facts of the case mid hal/Ing 

reg 	 i ,ard to the prayer made by the applicant U'l the O.A. that the Respondei ts 

should be directed to grant financial up-grad-atio-ii to Jilin by placu'iv, hi'm Ui l 

the pay of scale of Rs. 30-50-45190/- with effect from 9,8.99 onw-ards Ui lstead 

of in the pay scale of Rs. '27/50-4400/- having been acceded to, 

nothing survives In this O.A. for furLher ,,idjudicati.onlherefc)re, this O.A. is 

disposed of being mifnictuous. 

4, Tvl.A~No-,707/05 is also disposed. of. 

MI udi-cical") /C-C-4 ~ ~-nan c, . 


